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MINISTRY OF HOUSING AND URBAN AFFAIRS
(MRTS-II)
NOTIFICATION
New Delhi, the 25th April, 2025

S.0. 1930(E).— Whereas the Central Government, vide notification number S.O. 2625 (E), dated the
16" October, 2009, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), dated the
16" October, 2009, has extended the provisions of the Metro Railways (Construction of Works) Act, 1978 (33 of 1978)
(hereinafter referred to as the said Act), to the Metropolitan Area of Bangalore in the State of Karnataka.

Now, therefore, in exercise of the powers conferred by clause (a) of sub-section (1) of section 32 of the said
Act, the Central Government hereby adds to the Schedule of the said Act, the following metro alignment of Bangalore
Metro Rail Project Phase-3 in respect of Metropolitan area of Bangalore, namely:-

“Bangalore Metro Rail Project Phase-3

Corridor-1: (JP Nagar 4" | J.P Nagar 4" Phase — J.P Nagar 5" Phase — J.P Nagar - Kadirenahalli - Kamakya
Phase to Kempapura) Junction - Hosakerehalli - Dwaraka Nagar - Mysore Road - Nagarbhavi Circle -
Vinayaka Layout - Papireddypalya - BDA Complex Nagarbhavi -Sumanahalli Cross -
Chowdeshwari Nagar - Freedom Fighter’s colony - Kanteerava Nagar -Peenya -
Muthyala Nagar - BEL Circle - Nagashettyhalli - Hebbal Railway Station - Kempapura.

Corridor-2: (Hosahalli to Hosahalli - KHB colony —Kamakshipalya -Sumanahalli Cross -Sunkadakatte -
Kadabagere) Herohalli -Byadarahalli - Kamath Layout - Kadabagere.

Depot Main Depot at Sunkadakatte and Stabling Depot at Peenya.

BANGALORE METRO RAIL PROJECT: PHASE-3 LINES ROUTE MAP
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[F. No. K-14011/26/2021-MRTS-II]
JAIDEEP, Officer on Special Duty (UT)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. i -




		2025-04-29T21:20:03+0530
	SARVESH KUMAR SRIVASTAVA




